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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

oA 134‘920 Dt. of Urder:1812:92.

Radha Kishan Ugls

....Applicant
Vs, ‘

1. Divisional Railway Manager (MG),
SC Railway, Hydsrabad, Secunderabad.

2. Sr.Divisional Personnel Officer (MG),
sC Railway, Hydsrabad, Secunderabad.

3. Sr.Divisional Mechanical Engineer,
(MG) sC Raj Lway, Hyderabad, Secunderabad.

4. Assistant Mechanical Enginser, SC Railuvay,
Hurna.

....RESpDndentS

‘Counsel for the Applicant Sri S.Lakshma Reddy

Counsel for the Respondents : Sri D.Gopal Rag, > C‘B'@)"ﬂ

CORAM:
THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (J)

(Order of the SinglésBench dictated by . .

Hon'ble Sri T.CWaWdWE Shekiar Raddy Tease S J)

Thig is an application filed under section 19

of the A.T.Act, 1985, to direct the Respondents to restors

the applicant to the post of Machinist Grade-III by treating

him as regular promotee from the dste of his initisl adhoc
appointment and grant all consequential benefits including

the senioirity by following the Judgment in 0OA B6/90

dt ,27=3-91.,

The applicants in 0A 86/90 were working as

Machinists under the A.M.E.Purma, SC Railuay, B%iginal
e
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Application No.86/90 was Pilad questicning the order
dt.16-1-980 passsd by the Divisional Railway Manager, Hyde-

rabad, reverting them rrom the posts of Machinists to

Kalasis., The said G.A. had been disposed-of by this

Bench on 27-3-91, After the disposal of 0OA 86/90, ths
applicant herein made a represeqtat;on to the Respondents
on 31-5-91 requesting to extend the same benefit to him
also. But the Respondents hauebnot decided the represen=-
tatiog of the applicant. As the representation is filed
by the applicant for redressal of his grievance before

the competant authority on 31-5- 91 and the samg._was, nut .

within s:.x “months. after 31_‘_,‘191 oo wﬁ_,-

disposed-of by the said adfﬁgflty/>1 am satisfied that the
applicant has complied with the provisions of section 20

of the A.T.Act, 1985.

It is not disputed that the applicant here’in (A
placed in a similar position in ailll respects to the appli-
cant; in CA 86/90 and that this 0.A. is within time. The
present G,A. filed by thé‘applicaﬁt is fully covered by
thﬁ Judgment dt,.27-3-91 passed in 0OA 86/90 on tha file of
this Tribunal, After hearing both sides T#am:J of the \%»
opinion that this 0.A. can be disposed=-of by giving the

same directions as in OA B6/90.

In the result the Respondents are directed to
treaﬁ the applicant ag regularly promoted to the post of
Machinist Gr,III from the date of initial adhoc appointment

andjtc give all consequential benefits including seniority.
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The applicant would be‘entitlad to difference of pay
between the post of-ﬂaéhinist_and the pay of Y.K.C., con-
sequent upon implementation of the order of reue;siom
till the date of his reappointment as Machinist Gr.lII,
Tha applica@%pn is allowad accordingly at the admission
stage itself. The Respondents shall implement this order
within three months from thé'date of reﬁeipt of this
order. No erder as to costs.,

S URE SRFES LR A._p7>

(T .CHANDRASEKHAR REDDY)
Member (J)

Dated: 18th February, 1992,
Dictated in Upen Lourt,

Yeputy Registrgr Jd

avl/
To

1., The Divisional Railway Manager(MG) s5.C.Ely,
Hyderabad, Secunderabad,

2. The Sr. Divisional Personnel Officer (MG)
$.C.Railway, Hyderabad, secunderabad,

3. The Semior pivisional Mechanical Engineer,
(MG) s.C.Railway, Hyderabad, Secunderabad

4. The Assistant Mechanical .Engineer, S.CrRailway, Purna.
5. One copy to Mr.S8.Lakshma Reddy, Advgcate, CAaT .Hyd,

6. One copy to Mr.D,Gopal Rao, SC for Rlys, CAT,Hyc,

7. One spare copy.
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IN THE CENPRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE }LION'E'L.E.‘ MR v.C.
- BALASUBRAMANIAN :M(A)

. D
THE HON'BLE MR.T ,,CHAl_\TDRASE% REDDY3
M{JUDL)

4

THE HON'BLE MR.(/J.ROY 3 MEMBER(JUDL)

~

DATEDs | §- L-itngz/ -

NRBERATUDGMENT 3

R.A/C.2/ IVI'.A:‘.I\I;"T-. .
O.A.Nc. "3 /c?z,) ~ |
T.A-No, ,Lw.-p—No. )
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iskued,

. e

A. Ordered/ Rejrcted
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